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The 3" March 2026
No.9/C.B.1-80-03/2026 (Part) HP-3054—In exercise of the powers conferred under

Section-6 of the Delhi Special Police Establishment Act, 1946 (Act No. 25 of 1946), the
Governor of Bihar is pleased to accord his consent to exercise of powers and jurisdiction to
the whole of Bihar and other places related to the Case to the members of Delhi Special
Police Establishment to investigation/supervision and inquire into the Patna District,
Chitragupta Nagar Police Station Case No0-14/2026, Dated-09-01-2026 with addition of
Section 4 and 6 of the POCSO Act, 2012 and Section 64 of BNS, 2023 and any other
required Act/Section to previous sections in partial modification of departmental
notification no-1446, dated-31-01-2026.

By order of the Governor of Bihar,
Pranav Kumar,
Secretary to Government.
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